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Indira Gandhi Awas Yojna in Uttar 
Pradesh 

*322 DR. MOHD. HASHIM KIDWAI; 
Will the Minister of AGRICULTURE  be  
pleased  to  state: 

(a) the areas identified by Government to 
implement housing programme for the 
backward classes and bonded labour under     
the Indira Gandhi 
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Awas Yojna in Uttar Pradesh during the 
last year and so far during the current 
year; and 

(b) the amount allotted for imple-
mentation of this scheme in Uttar Pra-
desh during the above period? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT IN THE MINISTRY 
OF AGRICULTURE (SHRI JANAR 
DHAN POOJARI): (a) and (b) A 
statement is laid on the Table of the 
House.   

Statement 
The amount (cash component) allotted 

to Uttar Pradesh for Indira Awaas Yojana 
during 1987-88 was Rs. 21.92 crores. The 
amount (cash component) allotted to 
Uttar Pradesh for 1988.89 is Hs: 21.95 
crores. With these allocations, 
approximately 25,900 houses can be 
constructed each year. The Union 
Government allocates the founds to the 
State Government who are to implement 
the Indira Awaas Yojana in accordance 
with the Central guidelines. The 
guidelines prescribe the Scheduled 
Castes, Scheduled Tribes and freed 
bonded labourers as the target grous of 
the Indira Awaas Yojana. The houses 
built under the programme are normally 
located in the areas where there is a 
concentration of landless labour 
belonging to SC|ST community. The 
guidelines also require the construction 
of houses to be taken up in each 
community development block in 
suitable clusters on the basis of 40 houses 
Per block every year subject to the 
availability of funds. According to the 
information furnished by the Uttar. 
Praesh Government, construction of 
houses under the Yojana has been taken 
up in all the districts of the State. 

DR. MOHD. HASHIM KIDWAI; Sir, 
mav I know the number of houses ac-
tually constructed during the year 1987-
88, and the number of houses actually 
allotted to the persons concerned. 
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SHRI ALADI ARUNA alias V. 
ARUNACHALAM: Sir, we welcome this 
scheme. The name of the scheme is Indira 
Gandhi Awas Yojna. Under this scheme, the 
hon. Prime Minister recently opened nearly 
2000 houses in Tamil Nadu. It wa j not done 
under Indira Gandhi Awas Yojna. It was 
ea'led Kamr3i Housing Scheme. I 
congratulate th3 Government. I welcome this 
thing, I would like to ask the hon. Minister 
whether they will allow the other State 
Governments to name such schemes after 
their leaders instead of calling them Indira 
Gandhi Awas Yojna. You have permitted the 
Tamil Nadu Government to call it Kamaraj 
Housing Scheme. 

SHRI V. NARAYANASAMY: That is a 
separate scheme. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: Sir, I seek your 
protection. In Tamil Nadu, it is not Indira 
Gandhi Awas Yojna. It is Kamaraj Housing 
Scheme. I welcome it. I congratulate the 
Government for it. My question is whether 
you will allow the other State Governments to 
name such schemes after their own leaders. In 
the advertisement, it has not been named as 
Indira Gandhi Awas Yojna, it is named as 
Kamaraj Housing Scheme. 

 

SHRI SANTOSH BAGRODIA; I would 
like to know from the hon. Minister whether 
the Government proposes to make housing for 
the poor an integral part of flood and drought 
relief measures with various self-employment 
schemes so as to draw more resources into 
this vital seetor. 
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Sir, Tamil Nadu has launched a major 
housing scheme for the poor. Are there 
plans to start similar schemes in other 
Steias also? Does the Government have 
plans to help the poor in maintaining and 
rebuilding their dwellings to prevent 
these houses from coming down? 
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Complaints before National Consumer 

Disputes    Redressal    Commission 

*323. SHRI  V. GOPALSAMY:* 
SHRI T. R. BALU: 

Will the Minister of FOOD AND' CIVIL 
SUPPLIES be pleased to state: 

(a) the number of applications/ complaints 
received by the National Consumer Disputes 
Redressal Commission so far; 

. (b) whether Commission has ack nowledged 
any of these complaints; if not, the reasons 
therefor;  and 

(c) the steps being taken to dispose of the 
complaints received by the Commission? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI SUKH RAM): (a) to (c) As on 13th 
August, i 198.8, the National Consumer Disputes 
Redressal Commission has received 126 
complaints/applications. All these 
complaints/applications have been acknowledged 
by the Commission. The subject matter of each 
of these complaints is below Rs. 1.00 lakh in 
value 

tThe question was actually asked on the 
floor of the House by Shri V. Gopalsamy. 


